OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs),

TIS HAZARI, DELHI
OFFICE OF CHAIRPERSON (ELECTION COMMITTEE),
DBA ELECTIONS-2024
No. /EC/DBA/2024 Dated 04.01.2025
To,
(1) Worthy President,
Delhi Bar Association.
(i) Hony. Secretary,
Delhi Bar Association.
Sub: Appointment of Returning Officer and Election Commission.
Sir,

Please refer to our earlier correspondences and response
dated 23.12.2024 (copy enclosed). In this respect, we may state that at the
end of the Election Committee, the Level II work in relation with
proximity cards stands already over, except for the fresh applications that
are filed/reflected on the website relating to the processing of application
for issuance of Proximity Cards. |

As you are aware that as per the eligibility criteria laid down
by the Hon’ble High Court of Delhi in the judgment of Lalit Sharma &
Ors. Vs. Union of India & Ors, the declarations forms so received have
already been scrutinized for the purposes of assessment of the eligibility.
The same have already been communicated to the Bar alongwith the list,
with clarification that the same is subject to successful completion of
Proximity Cards, being looked afier by an independent agency.

The objections have also been dealt with by the committee
and it is found that there is a repetition/re-filing of the representations by
the Ld. Members of the Bar. Having regard to the timelines, it stands
clarified and communicated that the Committee would not entertain any
fresh representation, having extensively dealt with the representations and
objections, after provision of ample opportunities.

I have been instructed to inform you that since the office of
the Delhi Bar Association is already aware of and has the records of Level
III of the Verification Process relating to preparation of proximity cards,
there appears to be no hindrance in appointment of the Returning Officer
and the Election Commission. You goodselves are accordingly requested to
immediately appoint the same.

As far as the Bar’s intention to file some applications for
clarification/extension of time is concerned, it is requested that since there

is no order as of now, the timelines of the Hon’ble High Court of Delhi
have to be ensured. ;-;'\ ‘3




It is, therefore, requested that the Returning Officer and the
Election Commissioner are appointed immediately in order that the
directions of the Hon’ble High Court of Delhi are complied with in letter
and spirit and the Returning Officer and the Election Commissioner would
have sufficient time to make arrangements for the election. Any delay in
their appointment would directly affect the election process.

veled] ..
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Yours Sincerely,
ZC} 0&91 yIrrs ") o e
-2 &Y Noddl Officer
ALnES !
byorj2s” ?/ S’ ‘%/ C? Election Committee DBA 2024
No. /EC/DBA/2024
. 04 Jay 2005

1) The Registrar General, Hon’ble High Court of Delhi, New Delhi.

2) PS to Ld. Principal District & Sessions Judge (HQs), THC, Delhi.

3) PS to Ld. Principal District & Sessions Judge (West), THC, Delhi.
The Dealing Assistant, Website Committee, Tis Hazari Courts, Delhi
with directions to upload the same on the official website of Delhi
District Courts, Tis Hazari Courts, Delhi.

5) R & I Branch (HQ), THC, Delhi with direction to display the same on
all notice boards and other necessary places. éﬂ"%ﬂ

Nodal Officer, Election Committee
DBA Election 2024
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23.12.2024 -
To
Shri Nikhil Chopra
Hon'ble Chairman,

Election Commitiee DBA,
Tis Hazari Courts, Delhi.

Sub: Reply
21.12.2024,

letter bearing no. 74307/EC/DBA/2024 dated

Respected Sir,

| have received the letter bearing no. 74307/EC/DBA/2024
dated 21.12.2024 thereby your goodself sought clarification in respect
appointment of Returning Officer and Election Commission for the

forthcoming election of Delhi Bar Association, which is going to be
held on 07.02.2025.

Respected sir, the Executive Committee -of Delhi Bar
Association has not appointed Returning Officer and Election
Commission as the electoral rolt has not been finalized yet. Delhi Bar
Association moved an application before the Hon'bfe High “Court of
Delhi for incorporating the members who had been enrolled with the
DBA before 31% of December, 2023, the members who paid their
subscription till 15.08.2024 and made the payment in cash. Though
during the arguments it was inferred from the court observation that it
should be decided by the election committee but after going through
the judgment it has not been mentioned anything regarding the
application except the application has been disposed off. Further the
DBA had moved an application thereby requested to extend the time |
for appointment of Returning Officer and election commission the |’
same ;has has been disposed off by Hon'ble High Court of Delhi. The:

DBA is going to move an application seeking specific and clear
direction from the Hon'ble High Court.

The Delhi High Court Bar Association also moved an
application regarding the modification of order dated 20.11.2024, the
Hon’ble High Court has modified the above mentioned order and
thereby passed a direction that the Election Commission will be
-appointed by Delhi High Court Bar Association within a week after
finalization of electoral roll. Since the electoral roll has not been
completed and DBA is moving an application before the Hon'ble High

Court and further according to the modification of the order dated
20.11.2024 passed by the Hon'ble High Court of Delhi, DBA has also
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right to appoint Returning officer and Election Commission within a
week after completion of electoral roll.

With regards,

YoMcerely

L un i
W%G\G\M
tul Kumar Sharma .-

Hony. Secretary




